
FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

COMMITTEE
ON

PUBLIC ACCOUNTS
(2021-2023)

FOURTH REPORT

(Presented on .lel March,2022)

SECRETARIAT OF THE KERALA LEGISLATURE
THIRUVANANTHAPURAM

2022



FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

COMMITTEE
ON

PUBLICACCOT'NTS
(202r-2023)

FOURTTI REPORT

Paragraphs relating to Public Work Departrnent contained in the Report of the Comptroller and
Auditor General of India for the year ended 31'r March 20lS (Economic Sector).



CONTENTS

Composition of the Committee

lntroduction

Report

Appendices:

I. Summary of main Conclusions/Recommendations

IL Notes fumished by Govemment

Ill. Appendices from AG's Report

Page

.. VII

1

2q
-.f

qL
l3\



Chairman:

Shri. Sunny Joseph

Members:

Shri. Manjalamkuzhi AIi

Shri. K.T. Jaleel

Shri. C.H. Kunhambu

Shri. Mathew T. Thomas

Shri. M. Rajagopalan

Shri. A.N. Shamseer

Shri. P.S. Supal

Shri. Thomas K. Thomas

Shri. K.N. Unnikrishnan

Shri. M.Vincent

Legislature Secretarial

Shri. S.V. Unnikishnan Nair, Secretary

Shri. B. Reji, Joinr Secretary

Shri. R. Venugopal , Deputy Secretary

Smt. Shamy J., Under Secretary.



INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been authorised by the

Committee to present this Report, on their behalf present the Fourth Report on paragraphs

relating to Public Works Department contained in the Report of the Comptroller and Auditor
Ceneral of India for the year ended 31'' March 2015 (Economic Sector).

The Report of the Comptroller and Auditor General of India for the year ended 31"

Nlarch 2015 (Economic Sector) was laid on the Table of the House on 2Bh June 2016.

The Committee considered and finalised this Report at the meeting held on llth

March, 2022.

The Committee place on records their appreciation of the assistance rendered to them

by the Accountant General in the examination of the Audit Report.

rhiruvananthapuram, 
ttHrfl:t":"'

16.I. March, 2022. CoMMITTEE ON PUBLIC ACCOUNTS,



REPORT

PUBLIC WORKS DEPARTMENT

[Audit paragraph 5.5 contained in the report of the Comptroller and

Auditor General of India (Economic Sector) for the year ended 31st

March 2015.]

Inadmissible  payment  to  contractor  on  balance  items  of

bridgework

Irregular revision of rate of items mentioned in the agreement

schedule  by  treating  them as  extra  items and non-availing  of

agreed  tender  rebate  while  making  payments  thereon  to  the

contractor  resulted  in  undue  benefit  of  ₹1.09  crore  to  the

contractor.

As per clause 23 (e) of Notice Inviting Tenders (NIT), extra

items  of  work  are  those  which  are  not  expressly  or  impliedly

described in the schedule, plans or specification. Those items of work

which though highly necessary for the proper execution of the work

and its completion, if not provided for in the original contract, can be

treated as 'extras'.

Further, as per Clause 3 (b) of NIT, the overall percentage rate

accepted and specified in the agreement shall not be varied on any

account whatsoever.

The Superintending Engineer, PWD, Roads and Bridges, North

Circle,  Kozhikode  (SE)  had  awarded2 (April  2009)  the  work

“construction of bridge at Varamkadavu in Chelora Grama Panchayat

in Kannur district (balance work)” to a contractor3 at 21.80 per cent

below estimated amount of ₹2.64 crore.
2   SE (K) 5/2009-2010 dated 17April 2009

3   Sri TA Abdulrahiman, Kasaragod
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The items of work included in the original agreement schedule for

formation of approach roads to the bridge structure which was completed in

March  2005  consisted  of  earthwork  for  forming  high  embankment  for

approach  roads,  and ground improvement  works  using  non-woven geo-

textiles, woven geo-textiles and Pre-fabricated Vertical Drain (PVD).

During execution of the work, these items were treated as extra items

and  their  rates  enhanced,  by  executing  (November  2009/March  2010)

Supplementary agreements by the SE with the contractor. The contractor

had agreed to execute these extra items at 21.80 per cent below estimate

rate. The work was completed in May 2011. The contractor was paid an

amount of  ₹ 3.81 crore in five part bills as of December 2015.

Audit scrutiny revealed that:

•  The above items of work were expressly mentioned in the Agreement

executed by the contractor for the balance work. So, as per clause 23 (e) of

NIT, they could not be treated as extra items. However, in violation of this

provision,  SE  had  treated  them  as  extra  items  and  revised  (November

2009/March 2010) their rates.

•  The Executive  Engineer,  PWD Roads Division,  Kannur,  (EE) did not

apply tender rebate from the payments made to the contractor on the extra

items,  even  though  it  was  agreed  in  the  supplementary  agreements

executed. This was in violation of the rules on application of overall tender

percentage contained in the NIT.

The  above  violations  resulted  in  inadmissible  payment  of  ₹1.09

crore to the contractor, which amounted to undue benefit extended to him,

as shown in the table below:

Description item in
Agreement

Up to date
quantity

Agreed rate
after

Revised rate
used for

Undue benefit
to the

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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executed applying
tender
rebate

payment
without

tender rebate

contractor 
(in  )₹

(1) (2) (3) (4)  [2 x (4-3)]

Earth  work  filling  with

all  classes  of  soil

suitable  for  forming

high embankment...

54174.38 m3  ₹ 1516/10m3

(1939, less

21.80 %)

2,424/10 m3 49,19,033.70

Providing  and  laying

non-woven  geo-textile

fabric...

6332.08 m2  ₹ 55.91/m2

(71.5, less

21.80%)

88 m2 2,03,196.45

Providing  and  laying

woven  geo-textile

fabric...

4380.78 m2  ₹ 59.82/m2

(76.5, less

21.80%)

89.78 m2 1,31,248.17

Providing  and  laying

non-woven  geo-textile

fabric under water...

800 m2  ₹ 55.91/m2

(71.5, less

21.80%)

88 m2 25,672.00

Providing and installing

flexible  pre-fabricated

vertical drain...

130392.10

m

 ₹ 66.47/m

(85, less

21.80%)

109.92/m 56,65,536.75

Total undue benefit to the contractor 1,09,44,687.07

When  the  matter  was  pointed  out  (June  2013),  Government  replied

(October 2014) as under-

➢ revision of rates in earthwork was in lieu of wastage of earth during

execution.  Further,  the  estimate  rate  for  earth  work  was  adopted

without applying tender rebate, as it was an extra item, and;

➢ the ground improvement materials viz., geo-textiles and PVD, were

brought from abroad and that an approximate rate taken from earlier

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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executed work was adopted in the estimate.  But,  when order was

placed for these materials at the time of execution, their rates had

increased. Further, these were not items included in the Schedule of

Rates, but were market rate components for which tender variation

was not applied.

The  reply  of  Government  was  not  tenable  due  to  the  following

reasons:

➢ Earthwork for formation of approach roads was an item expressly

provided in the original agreement schedule. Hence, revision of its

rate by treating it as an extra item was a violation of the condition of

NIT.  Moreover,  the  contractor  had  clearly  agreed  in  the

supplementary agreement that the tender rebate of 21.80 per cent was

applicable for this extra item.

➢ Similarly,  the  items  for  ground  improvement  work  were  also

expressly provided for in the schedule of the balance work. So, the

contractor  had  quoted  his  rates  accordingly  with  tender  rebate.

Hence, classifying them as extra items of work and enhancing their

rates was a clear violation of the NIT provision.

➢ Further,  as  per  NIT,  it  was  the  duty  of  the  contractor  to  ensure

availability  of  materials  before  quoting  his  rates.  Hence,  the

contractor  was  not  eligible  for  rate  revision  on  account  of  non-

availability of materials and variation in market rates. In this case

also, the department failed to avail the benefit of tender rebate agreed

by the contractor.

Thus, the action of the Department in enhancing the rates of items

expressly mentioned in the agreement schedule by treating them as extra

items in violation of the NIT provisions and non-availing of agreed tender

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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rebate on those items resulted in extending an undue benefit of 1.09 crore₹

to the contractor.

[Note  submitted  by  the  Government  on  the  above  audit  paragraph  is

included as Appendix II.] 

Excerpts from Committee's discussion with department officials.

1) Regarding  the  audit  objection  on  inadmissible  payment  of  ₹1.09

crore to the contractor by treating the items mentioned in the agreement

schedule for the construction of Varamkadavu bridge as extra items and

non availing of agreed tender rebate, the Committee enquired why the soil

investigation  had not  been  conducted  and how the  TS had been  issued

without considering the conditions of soil and the length of approach road.

The Chief Engineer (NH), PWD answered that the original administrative

sanction was issued on the total amount based on a rough cost estimate for

the work without any detailed investigation.  He added that the technical

sanction was issued based on a detailed  estimate but the length of approach

road was not considered.  

2) The Committee noticed that a higher cost had been incurred as the

approach road was built at marshy areas.  To a query regarding the action of

the department in granting administrative sanction to the second work, the

Chief Engineer (N.H) PWD, replied that the work of bridge proper was done

by  KSCC  in  2005  but  the  work  for  raising  up  the  approach  road  was

terminated due to the sinkage of soil.   Later agreement was executed by

arranging the  work of  the  approach road as  balance  work excluding the

bridge proper.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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3) He added that provision for the approach road was incorporated in the

original work estimate.  But minimum abutment height was specified in it.

In  technical  sanction,  a  higher  amount  than  that  in  the  administrative

sanction was provided for the work of bridge.  But minimum provision for

the approach road was given in the T.S. as the details of the work were not

prepared.    At the time of building the approach road the sinkage of soil was

happened and KSCC demanded additional amount for the same and hence

they  were  terminated  from  the  work.   The  Committee  expressed  its

displeasure over the attitude of the officials for not citing these matters in

the RMT and for not submitting the concerned file at the time of audit.

4) The official from the office of Accountant General informed that audit

observation was only on the balance work that  was done without proper

estimation  and  proper  investigation.   The  Committee  expressed  its

dissatisfaction over the termination of KSCC from the original work at risk

and cost.

5) The  Committee  pointed  out  that  the  TS  was  issued  without

considering even the soil condition and the length of approach road, and the

work which  were  expressely  mentioned  in  the  agreement  schedule  were

treated as an extra item of work.  Besides, non-availing of agreed tender

rebate while making payments thereon to the contractor resulted in undue

benefit  to the contractor.   The Committee directed the Department that a

detailed report should be submitted within one month regarding the urgent

situation behind issuing of TS,  without considering the soil condition and in

violation of NIT rules.  The Joint Secretary, PWD assured to do so.

6) When  enquired  about  the  already  worked  out  rate  in  the  detailed

estimate and the revised rate,  the Chief  Engineer,  replied that  the second

work had done after 5 years from the original tendering and later when the

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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balance  work  was  tendered  there  was  a  provision  for  using  modern

technologies like Prefabricated Vertical  Drains with  Geo textiles for  soil

treatment.  He added that when the earth filling was done for the completion

of embankment construction,  unaccounted sinkage of soil had occured and

subsequently an expert opinion from a Chennai based Geo-tech agency had

been sought.  The Chief Engineer also stated that since the material for PVD

was imported from Malasia,  the rates were varied in tune with the exchange

rates. The contractor approached the Government to  get it done at market

rate.   Subsequently the work was treated as extra items and revised their

rates and the same was approved by the government.

7) The Committee directed the department to submit a detailed report on

the matters deliberated above and the Joint Secretary, PWD agreed that it

would be furnished within one month.

[The additional information submitted by the government on the above

audit paragraph was considered by the Committee at its meetings held

on 14.01.2020 and 22.01.2020]

Excerpts from Committee's discussion with department officials.

8) Regarding  the  construction  of  Varamkadavu  bridge,  the  Committee

enquired about the sanctioning of T. S. before completing soil investigation

and revision of rates by considering earth works as additional work which was

a clear violation of terms and conditions.  The Secretary, PWD replied that

rates were increased because new technology was used for the construction of

vertical drains and fender piles. 

9) The Chief Engineer (Bridges)  explained  the construction work of  the

Varamkadavu bridge. The work consisting of 476 m  length bridge proper and

approach road was under taken by Kerala State Construction Corporation Ltd.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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The Construction of bridge structure was based on sub soil investigation done

at abutment and pier points. Though the approach road was passing through

water  logged,  marshy  areas  no  sub  soil  investigation  was  done.   The

administrative sanction for  the construction of  bridge was obtained on the

basis  of  rough cost  estimate without any detailed sub soil  investigation in

respect of approach road. As the proposed site was found unable to bear extra

weight, KSCCL not only comply the direction put forth for soil investigation

but  also  requested  to  increase  the  estimate  rate  as  well.   When  detailed

investigation was conducted, there was a change in design parameters and in

addition to this,   pre-fabricated drains,  woven and Nonwoven Geo Textile

materials etc. had to be provided, thereby increasing the estimate rate.

10) The  committee  enquired  whether  there  was  any  provision  in  PWD

norms  to  tender  a  work  based  on  rough  estimate.  The  Chief  Engineer

informed the Committee that earlier, work was tendered with a rough estimate

and the detailed design was submitted later.  He further  informed that  this

particular issue was in 2005 and now work cannot be tendered using rough

estimate.  

11) The Committee wanted to know how the detailed project report and

detailed  estimate  was  prepared.  The  Chief  Engineer  informed  that  it  was

prepared  after  conducting  investigation  and  in  this  case  investigation  was

done for Bridge proper and immediate approach construction.

12) When  Committee  enquired  whether  soil  testing  and  detailed

investigation was done as per PWD norms in this case, the Secretary, PWD

replied that technical sanction was given  only after all these procedure, and in

this case detailed investigation was done for  bridge proper and immediate

approach  road.  The  question  of  the  Committee  to  clarify  whether  soil

investigation was conducted as a part of investigation, the witness Executive

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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Engineer  (Bridges),  Public  Works  Department  answered  that  detailed

investigation was done for the place allotted for bridge proper but soil testing

was not done for approach road construction.

13) The Committee acknowledged the fact that sometimes administrative

sanction was provided considering rough estimate, and it was not unusual that

AS amount may increase when soil testing is done  due to presence of rocks

or  water  logged  area.  The  Committee  also  opined  that  estimate  could  be

revised in cases where the land could not be acquired within the agreement

period  due  to  some  unexpected  works.  But  the  Committee  strongly

commended  that  sanctioning  TS according  to  a  rough  estimate  cannot  be

justified  and  criticized  the  department  for  not  following  proper  tender

procedure.

14) The  Committee  wanted  to  know  whether  separate  estimate  was

prepared for bridge proper and approach road for which Executive Engineer

(Bridges) replied that both could be completed within a single estimate. He

further  informed  the  Committee  that  changes  in  foundation  and  piller  of

bridge  may  affect  the  estimate  amount  and  the  rate  difference  is  usually

rectified through revised estimate.

15) The Committee pointed out that the mentioned work was carried out

violating PWD norms, without proper investigation or detailed estimate.

16) When enquired about the bill payment details,  the Executive Engineer

apprised  the  Committee  that  final  bill  had  not  been  produced  and  that

payment for  the remaining amount is pending.  The Committee then asked

about the reason for not producing the final bill, the amount remaining to be

settled;  the total  estimated amount and the difference in amount when the

estimate  was  revised.   The  Executive  Engineer  informed  that  the  total

estimate was 21.15 crore which included 18 crore for bridge proper and 3.15

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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crore for approach road which later increased to 22.50 crore. To the question

of the Committee when the construction of bridge was completed, the witness

Executive Engineer (Bridges) replied that the work was completed in 2010

and that the bill was submitted in the same year itself.

17) The  Committee  expressed  its  displeasure  to  know  that  some  files

related to the above case seems missing as all files were not handed over to

PWD from KSCCL. The Secretary, Public Works Department informed the

Committee about the fact that the construction of Varamkadavu bridge was

taken up by Kerala State Construction Company Limited and that they had

not  completely  claimed  their  amount.  He  added  that  the  work  had  been

completed within 7 months as per the order of Hon'ble Highcourt and Chief

Engineer had approved the design and there was no objection regarding the

procedure of the work.

18) The Secretary,  Public work department informed the Committee that

the discrepancy came up as they used the latest technology available at that

time for the construction, which accordingly increased the total estimate cost.

The Committee enquired whether new technology was applied after the work

was awarded and the agreement was signed.

19) The Chief Engineer (Bridges) Public Works Department informed the

Committee  that  the  total  cost  increased  when  land  spanning  has  to  be

conducted due to deficiency of soil as well as when construction work had to

be done through wet land. He added that similar instance could be identified

in  KIIFB  project,   Konnayil  Kadavu  where  the  construction  work  was

dropped due to miscalculation in selection of appropriate site for construction.

20) Expressing dissatisfaction  in the reply furnished by the department, the

Committee criticised the department in according administrative sanction for

construction of Varamkadavu Bridge and approach road without proper soil

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt
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investigation and in allowing inadmissible payment to contractor by treating

the earth works as extra item.  The Committee directed the department to

avoid  such  delinquencies  and  to  take  strict  measures  not  to  repeat  such

instances in future.

Conclusions/Recommendations

21) The Committee criticised the department in according administrative

sanction for construction of Varamkadavu Bridge and approach road without

proper  soil  investigation  and  in  allowing  inadmissible  payment  to  the

contractor by treating the earth works as extra item.  The Committee directs

the department to avoid such delinquencies and to take strict measures not to

repeat such instances in future.

[Audit Paragraph 5.6 contained in the report of the Comptroller and Auditor

General of India (Economic Sector) for the year ended 31st March 2015.]

Disallowance of re-imbursement claim by MoRTH

Execution  of  original  works  without  prior  approval  of  MoRTH  by
treating  them  as  ordinary  repair  works  resulted  in  rejection  of
reimbursement claim of ₹68.10 crore besides foregoing agency charges
of ₹6.13 crore. 

The Ministry of Road Transport and Highways (MoRTH) is primarily

responsible for development and maintenance of National Highways (Nhs).

The activities are monitored by the Regional Office of MoRTH in each State.

The actual work of construction of NH is entrusted to State Government on

agency basis under the provisions of Article 258 of the Constitution of India

for which nine per cent agency charges are claimed by State Government

from MoRTH. The role of State Government is confined mainly to maintain,

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
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upgrade  and  improve  the  riding  quality  of  existing  NHs  and  carry  out

ordinary annual repairs.

Up to 31 March 2003, the State Government was to  initially incur

expenditure  on  construction  and  maintenance  of  NHs  and  then  get  it

reimbursed from MoRTH. With effect from 1 April 2003, the system was

changed to Direct Payment Procedure (DPP) by MoRTH for all NH works

under  the  major  head  5054  and  Special  repair  and  periodical  renewal  /

Improvement  of  Riding  Quality  works  under  major  head  3054.  The

transactions  under  DPP,  therefore,  do  not  involve  the  State  Government

budgetary system. For Ordinary Repairs (ORs) and Flood Damage Repairs

(FDRs),  the  previous  system  was  continuing.  As  such,  the  NH  works

undertaken  as  ORs  and  FDRs  do  not  require  prior  sanction  by  MoRTH

before execution.

Scrutiny of records (between December 2011 and October 2015) in

five offices4 of NH wing of Public Works Department (PWD) revealed that

17 works  were executed  during the period 2011-12 and 2014-15 treating

them as ORs, based on the sanctions of State Government only and claimed

reimbursement  from  MoRTH  (between  January  2012  and  June  2014)

projecting them as ORs. The MoRTH disallowed (between March 2012 and

September  2014)  the  claim  for  reimbursement  stating  that  the  works

executed  were  not  ORs  but  Original  Works  requiring  prior  sanction  of

MoRTH before execution. The claims thus disallowed amounted to  ₹68.10

crore  which  the  State  Government  had  to  bear  from  its  own  budgetary

resources. Besides, the State also could not claim agency charges amounting

to ₹6.13 crore. 

Thus,  the department  failed to adhere to the guidelines of  MoRTH

4  NH Division Kannur, Kodungallur, Kozhikode, Moovattupuzha and NH North Circle Kozhikode.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
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while  making  claim  for  reimbursement  of  expenditure  incurred  on  the

maintenance of NHs and consequently burdening the State exchequer to the

extent of ₹74.23 crore. 

Government replied that the department had arranged the works due to

poor condition of NHs in the State and inadequacy of funds/sanction from

Government of India. It was also stated that the works undertaken were ORS

not requiring prior sanction from MoRTH. The reply is not tenable as the

works executed were not Ordinary Repair works but were Original Works as

remarked  by  MoRTH  while  scrutinising  the  claim  for  reimbursement.

Further, these Original Works required prior sanction from MoRTH.

[Note  submitted  by  the  Government  on  the  above  audit  paragraph  is

included as Appendix II.] 

Excerpts from Committee's discussion with department officials.

22) The Chief  Engineer (N.H) informed that during the period 2011-12

and 2014-15, there had been public protest over deplorable conditions of NH

in the state, and the work were arranged on the basis of  two G.Os charging

to  state  exchequer  and  later  of  claim  of  68.10  crore  was  ₹ submitted  to

MoRTH for re-imbursement.   But the claim was rejected by MoRTH stating

that  the  works  executed  were  not  ordinary  repairs  but  original  works

requiring prior sanction of MoRTH before execution.  Later the amount was

written  back  as  per  C&AG's  direction.   Then  the  AG  directed  for  the

additional authorisation in the head of account '3054' when the chances of

reimbursement became rare.  Then the government additionally authorised

₹20 crore during 2013, and the remaining  ₹40 Crore during the last year.

For  a  query  of  the  Committee  on  the  amount  of  Central  government

allocation for NH maintenance, the witness replied that Central Government

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
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allotted  ₹12 crore for ordinary repair and  ₹77 crore for major repair.  He

added that the department had arranged works due to poor condition of NHs

and inadequacy of funds recieved from Government of India  and the works

undertaken  were  ORs  not  requiring  prior  sanction  from  MoRTH.   The

Committee remarked that a procedural lapse was vivid in the whole process.

When  a  meeeting  was  convened  by  the  Principal  Secretary,  PWD  no

representative of NHAI was invited.  The issue could have been avoided had

proper communications with the central government authorities were carried

out.

Conclusion/Recommendation

23) No Comments.

[Audit Paragraph 5.7 contained in the report of the Comptroller and Auditor

General of India (Economic Sector) for the year ended 31st March 2015.]

Awarding work without tender and providing undue benefit 

to a contractor

The  execution  of  work  without  tender  process  and  unwarranted

revision of agreed rates by PWD extended undue benefit of   ₹ 92.32

lakh to the contractor.

As per Para 2003 of Kerala Public Works Department Manual, works

shall normally be awarded through open tenders after getting administrative

and technical sanction and ensuring provisions of funds in the Budget.

Secretary  to  Government,  PWD  sanctioned  (December  2012)  re-

construction of the partially collapsed Menonpara bridge across Korayar

river  in  Nattukal-  Velanthavalam  State  Highway  in  Roads  Division,

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt



15

Palakkad  through  M/s.  Kerala  State  Construction  Corporation  Limited

(KSCC) without inviting tender at an estimated cost of   ₹ 10.15 crore to

avoid delay in tendering process. The Superintending Engineer (Roads and

Bridges), North circle, Kozhikode(SE), awarded (January 2013) the work

to KSCC at a cost of ₹9.31 crore. The site was handed over (January 2013)

to  the  contractor  for  completion  of  work  in  18  months.  PWD  revised

(March  2013)  the  sanction  to  ₹18.30  crore  after  including  road

improvement work of nine kms in place of three kms originally estimated.

The work was completed in May 2014. The contractor was paid  ₹17.49

crore up to June 2015.

One of the items of work included in the agreement schedule for the

construction of bridge was “Boring through all classes of soil for cast in

situ  bored  piles  with  concrete  mix  M25,  1.20  metre  internal  diameter

anchoring of pile in rock for a minimum depth of 50 centimetres etc”. The

work involved construction of 28 piles, 12 piles for piers each having an

average  depth of  nine  metre  and 16 piles  for  abutment  each having an

average depth of 10 metre. The total length of piles was estimated to be 270

m and the  agreed rate  was  1₹ 6,344 per  metre.  However,  during actual

execution,  Chief  Engineer,  PWD Roads and Bridges (CE) revised (May

2013) the rate of the above item from ₹16,344 to ₹34,017 per metre citing

reasons such as increase in average depth of piles from nine to 19 m due to

non availability of hard rock at the estimated depth, error in calculation of

hire charges for piling plant and use of M Sand5 due to scarcity of river

sand. CE sanctioned (May 2013) the rate of above item as 'extra item’ and

SE executed (June 2014) a SupplementaryAgreement for a total length of

549.85 m. An amount of ₹1.87 crore was paid (July 2014) to the contractor

for the 'extra item.
5   Mineral sand – This is at times used as an alternate for river sand.
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Audit scrutiny (February 2014) revealed the following:

• The  bridge  had  collapsed  in  August  2010  and  the  Government

decided to take up re-construction work only after a lapse of two-

and-a-half  years  of  collapse.  Awarding  of  work  to  KSCC  only

without inviting  open tenders after two-and-a-half years was lacking

not only in justification but it  was also against  manual provisions

which advocate  transparency in selection of  bidders through open

competition.

• Items of  work which do not  form part  of  the original  Agreement

Schedule are treated as “Extra items”. In this case, the item “boring

cast in situ piles”, was already existing in the Agreement Schedule.

As such, it cannot be subsequently treated as an “extra item.

• The contractor is expected, before quoting his rates, to inspect the

site  of  the  proposed work and assess  the availability  of  specified

materials.  He is  also expected to  get  himself  acquainted  with the

sanctioned estimate,  approved plans and drawings.  Once his  rates

have been accepted and agreement finalized and signed, he is bound

by the same and cannot claim its revision on grounds of errors in

sanctioned  estimates,  un-availability  or  scarce  availability  of  the

specified materials etc.

• In  the  name  of  approving  an  “extra  item”,  the  Department  has

resorted to revision of  rates and specifications,  after  the award of

work,  on  grounds  of  “scarce  availability  of  river-sand”,  “error  in

calculation  of  hire  charges  of  piling  plant”  and  made  an  extra

payment of ₹97.17 lakh to KSCC. The action of the department was

wrong as the ground cited for their action were not valid.
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Thus, undue revision of rate resulted in extra payment of  ₹97.17 6lakh to

the contractor.

Government replied (October 2015) that the work was entrusted to

KSCC to avoid delay as the tendering procedure would have taken long

time. Further, the rates for piling were revised as the depth of piling work

had to be increased from 270 m to 549 m during execution. Besides, due to

non availability of good quality of river sand, the M sand was substituted

and that there was some mistake in preparation of data.

The reply of the Government was not acceptable because the period

of two-and-a-half years between the date of collapse of bridge and award of

work for re-construction was reasonably adequate for completing all open

tender formalities including invitation of competitive tenders so that the

work  could  be  awarded  without  compromising  transparency  instead  of

giving to KSCC only. Further, the revision of rates for piling was also not

acceptable as the rate agreed by the contractor for piling was per metre and

not  for  casting  entire  pile  for  a  specific  length.  Besides,  rate  once

concluded in the agreement signed by both the parties, was not required to

be revised.

Thus,  unwarranted revision of  rate resulted in  extension of  undue

benefit of ₹92.32 7lakh to the sub-contractor of KSCC.

[Note  submitted  by  the  Government  on  the  above  audit  paragraph  is

included as Appendix II.] 

6   (₹  34,017 - ₹  16,344) x 549.85m

7   ₹  97.17 lakh less `4.85 lakh being five per cent margin of KSCC.
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Excerpts from Committee's discussion with department officials.

24) Regarding the audit objection, the CE (NH) apprised that the work

entrusted  to  the  KSCC was  as  per  government  order.   Though  the  old

Menonpara bridge was collapsed on 2010, the government accorded AS in

2012 for the re-construction work without tender.  During actual execution

the Chief Engineer, revised the rate of the item due to error in calculation of

hire charges.  The Committee noted that once the rates had been accepted

and  the  agreement  was  finalised  and  signed,  the  revision  of  rates  on

grounds  of  errors  in  sanctioned  estimates  should   not  be  permitted.   It

opined that the enhancement of rates from Rs. 16344/m to Rs. 34017/m had

no basis and the original rate should have been applied for the increased

length of  piles.   The awarding of  work to KSCC without inviting open

tender  against  manual  provision  had  no  justification.    The  Committee

viewed it as a fraudulent act and directed the department to look into the

matter  seriously  and  take  disciplinary  action  against  the  officials

responsible for it.

Conclusion/Recommendation

25) The Committee understands that the old Menonpara bridge collapsed

in 2010, and the Government accorded AS in 2012 for the reconstruction

work without inviting open tenders. During the actual execution, the Chief

Engineer revised the rate of the extra item due to error in calculation of hire

charges for piling plant. The Committee noted that once the rates had been

accepted and the agreement was finalised and signed, the revision of rates

on the grounds of errors in sanctioned estimates could not be permitted.

The Committee opines that the revisions of agreed rates had no basis and

the original rates should have been applied for the increased length of piles

and the awarding of work to KSCC without inviting open tender against
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PWD manual provisions had no justification. The Committee observes it as

a fraudulent act and directs the department to look into the matter seriously

and take disciplinary action against the officials responsible for it.

[Audit  paragraph  5.8  contained  in  the  report  of  the  Comptroller  and

Auditor General of India (Economic Sector) for the year ended 31st March

2015.]

Wasteful  expenditure  on  construction  of  fender  piles  in  a

bridge work

Department constructed “fender piles” for protecting a bridge from

the impact of collision with barges even though bridge did not have

scope for navigation of heavy vessels resulting in wasteful expenditure

of ₹3.12 crore.

The  Public  Works  Department  (PWD)  awarded  the  work  of  the

construction  of  'Thadikkakadavu  Bridge’ across  Periyar  river  by  Roads

division,  Ernakulam for  ₹27.51  crore.  The  site  was  handed  over  (June

2012) to the contractor for completion of work in 18 months (December

2013). The work remained incomplete (July 2015) and the contractor had

been paid ₹15.71 crore (July 2015).

The bridge was designed to rest on a foundation of bored cast-in-situ

piles, for which 2,650 metres of piles at a unit rate of  ₹27,056 per metre

were planned. During execution, the length of piles was increased to 3,220

metres  of  which  729.79  metres  were  provided  as  ‘fender  piles'8 in  a

separate  pile  group,  upstream  and  downstream  of  the  bridge.  The

8  Fender piles are provided in ports and harbours to absorb the impact of berthing vessels and to avoid

damage both to the vessels and the structure which are made of shock absorbing materials.
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department stated that the fender piles were required to protect the bridge

from the impact of collision from heavily loaded cargo boats moving from

Nedumbassery airport  to  Kochi  city.  The cost  of  construction of  fender

piles was ₹3.12 crore9.

Audit  observed that  though the  original  design of  the bridge  was

approved (March 2012) by the Design Research and Investigation Quality

Control wing (DRIQ), under the control of Chief  Engineer (Designs) as

stipulated in the PWD manual,  the design of fender piles was approved

(November 2012) by the CE himself, which means that the DRIQ was not

involved in the change of design of fender piles.

It was further noticed that there was no specific request from various

stakeholders / departments (KSINC, SWTD, IND etc.) regarding provision

for  fender  piles.  Moreover,  the  route  identified  for  connecting

Nedumbassery airport with Kochi city passes through the southern arm of

river Periyar, whereas the bridge was constructed on the northern arm as

shown in the sketch attached.

Further,  there  was  no  infrastructure  for  anchoring  of  cargo  boats

anywhere near the Nedumbassery airport.  Therefore,  the construction of

fender piles by adducing to safety concerns from barges/cargo boats was

not tenable.

9 Floating platform for working `25.61 lakh (+) anticorrosive treatment to reinforcement ₹ 4.51 lakh (+)

boring and concreting `197.45 lakh (+) providing casing pipe ₹75.90 lakh (+) providing reinforcement to

concrete ₹ 43.24 lakh = ₹ 346.71 lakh less tender rebate ₹ 34.95 lakh = ₹ 311.76 lakh say ₹ 3.12 crore.
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Sketch of Location of Thadikkakaadavu Bridge

Audit qlso observed that the fender piles were made of concrete with

no impact absorbing quality to provide protection either to the bridge

structure or to the vessels in the event of a collision. Further, the top levelo

of fender piles cohstructed was much below the Maximum Flood Level

(MFL)11 of the river. The fender piles would not be visible during flood,
I

making it likely to cause damage to the piers of the bridge as well as the

barges. Thus, the pupose of protecting the piers with the help of fenders

was doubtful.

On being asked, the Secretary, PWD replied (October 2015) that on

account of concerns of polluting the fuinking water projects at Chowara

and Aluva, Cochin International Airport Limited (CIAL) shelved a proposal

to develop the Southem branch of Periyar river as a waterway connecting

CIAL to Kochi Seaport for cargo movement. An alternative proposal of

developing the Northem branch was under consideration of CIAL, and

hence, the fender piles were constructed in anticipation of movement of

heavy cargo vessels through the same.

The reply was not tenable in view of the confirmation provided by
l0 49.8000 metres

ll 51.825 metres
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Irrigation Department that there were no plans of developing the Northern

branch of Periyar River over which the Thadikkakadavu bridge is

constructed, as a waterway connecting CIAL with the Kochi Seaport'

Irrigation Department further confirmed that there were bottlenecks for

large scale cargo movement from CIAL to Kochi city/seaport through the

Northern branch, Iike insufficient vertical clearance of existing cross

structures, insufficient width and depth in a five km stretch between CIAL

and Chengal thodu.

Thus, the decision to change the designs for providing fender piles

was taken without assessing actual requirement and approval of the DRIQ

Board which Ied to wasteful expenditure of {3.12 crore on construction of

fender piles.

[Note submitted by the Government on the above audit paragraph is

included as Appendix II.l

Excerpts from Committee's discussion with department officials.

26) Regarding the audit paragraph, Executive Engineer, PWD informed

that, it was decided to construct fender piles for protecting the pier of the

Thadikkadavu bridge came up during the execution of work in view of an

alarming incident of vessel hit to Venduruthy Bridge. The Committee

questioned the purpose behind the construction of fender piles when the

same would not be visible above the water level during floods.

27) The witness continued that the fender piles were construited to

protect the bridge, not the barge, and the possibility of occuring flood was

rare. The Executive Engineer (Design & Bridges) added that the irrigation

department confirmed that there was no navigable water ways connecting
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Irrigation Department that there were no plans of developing the Northern

branch  of  Periyar  River  over  which  the  Thadikkakadavu  bridge  is

constructed,  as  a  waterway  connecting  CIAL with  the  Kochi  Seaport.

Irrigation  Department  further  confirmed  that  there  were  bottlenecks  for

large scale cargo movement from CIAL to Kochi city/seaport through the

Northern  branch,  like  insufficient  vertical  clearance  of  existing  cross

structures, insufficient width and depth in a five km stretch between CIAL

and Chengal thodu. 

Thus, the decision to change the designs for providing fender piles

was taken without assessing actual requirement and approval of the DRIQ

Board which led to wasteful expenditure of ₹3.12 crore on construction of

fender piles.

[Note  submitted  by  the  Government  on  the  above  audit  paragraph  is

included as Appendix II.] 

Excerpts from Committee's discussion with department officials.

26) Regarding the audit paragraph, Executive Engineer, PWD informed

that, it was decided to construct fender piles for protecting the pier of the

Thadikkadavu bridge came up during the execution of work in view of an

alarming incident  of  vessel  hit  to  Venduruthy Bridge.   The Committee

questioned the purpose behind the construction of fender piles when the

same would not be visible above the water level during floods.

27) The  witness  continued  that  the  fender  piles  were  constructed  to

protect the bridge, not the barge, and the possibility of occuring flood was

rare.  The Executive Engineer (Design & Bridges) added that the irrigation

department  confirmed that there was no navigable water ways connecting
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Nedumbassery  Airport  to  Periyar  River,  and  thus  the  audit  objection

occurred,  but  they  had  constructed  a  locking  system  in  Purappillykavu

bridge  in  the  northern  arm  of  Periyar  for  navigation  purpose.   The

Committee noted that the irrigation department gave an impression through

the construction  of  Purapillykavu bridge that  the northern  arm was also

navigable and the fender piles constructed at Thadikkakadavu Bridge was

necessary.  The Committee had requested Accountant General to verify the

issue with the irrigation department and to furnish a reply in this regard.

[The additional information from the government on the above audit

paragraph was considered in the meeting of  the Committee held on

14.01.2020 and 22.01.2020.  The Committee also considered verification

report  submitted  by  Accountant  General  upon  the  request  of  the

Committee.]

Excerpts from Committee's discussion with department officials.

28) The chairman  explained  the  background  for  the  discussion.  Audit

para  5.8  is  regarding  the  loss  sustained  to  the   tune  of  3.12  crores  by

unnesssessary construction of fender piles for Thadikkakadavu Bridge. In

earlier discussion PWD Officials had drawn attention of the Committee to

the  fact  that  similar  fender  piles  were  constructed  for  Puramppallykavu

Bridge too. As per request of the Committee, Accountant General conducted

a  joint  verification  with  Irrigation  Department  team  and  submitted  a

verification  report  before  the  Committee.  In  the  report  it  is  stated  that

Purappillykavu Bridge is actually a regulator-cum-bridge with navigation

lock and dimension of navigation lock indicates that any bridges  with a

span of more than 10 meter either upstream  or downstream would no way

facilitate navigation due to bottleneck at Purappillykavu  RCB. The report

clearly states that since  Purappillykavu RCB is suitable for movement of
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small  vessels  only,  need  of  fender  piles  at  Thadikkakadvu  Bridge  was

unwarranted.

29) Regarding the construction of bridge over water ways, the Secretary

apprised that new guidelines had been issued for fixing minimum height for

bridges included in State Water ways system and hence cost will increase for

land acquisition  and  construction.  The Committee  pointed  out  that  these

guidelines was also compulsory for National Water Ways.

30) The  Committee  understands  that  regarding  the  construction  of

Thadikkadavu bridge, audit observation points out the extra expenditure of

₹3.12 Crore for construction of safe guard pillars, which was not included in

estimate.  The Chief Engineer (Bridges), PWD replied that the work was

done as piling was about to be completed. The Committee pointed out that

such a construction was done in a place which was not at all navigable and

was clearly an unwarranted work.

31) The  Committee  considered  the  verification  report  submitted  by

Accountant  General  on  Committee's  request.   In  the  report  Accountant

General  strongly  refuted  the  Department's  stand,  that  fender  piles  were

constructed  at  Thadikkakadavu  bridge  across  Periyar  for  protecting  the

bridge from collusion by barges, by clearly showing specific evidence that

the particular stretch of waterway is not suitable for navigation because of

the bottleneck upstream at  Purappillykavu RCB which makes passage of

heavy or medium size vessels impossible.  Also the portion of river is not

included in national water ways and no plans are there for developing the

stretch  for  navigation.   The  Committee,  analysing  Accountant  General's

report, observed that it was clearly an unnecessary work to construct fender
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piles at Thadikkakadavu Bridge which resulted in the loss of ₹3.12 crore to

exchequer.   The  Committee  suspects  collusion  between  contractor  and

department  officials  in  undertaking  and  completing  such  an  unnecessary

work.  The Committee decided to drop the audit para with a stern warning to

the Department  to  make sure that  such flaws are  not  repeated in  future,

which  if  repeated,  will  force  the  Committee  to  make  strong

recommendations. 

Conclusion/Recommendation

32) The Committee observes that it was clearly a wasteful expenditure to

construct fender piles at Thadikkakadavu Bridge which resulted in the loss

of ₹3.12 crore to the exchequer.  The Committee suspects collusion between

contractor and department officials in undertaking and completing such an

unnecessary work.  The Committee decided to warn the Department and to

make sure that such flaws are not repeated in future, which if repeated, will

force the Committee to make strong recommendations.

[Audit  paragraph  5.9  contained  in  the  report  of  the  Comptroller  and

Auditor General of India (Economic Sector) for the year ended 31st March

2015.]

Avoidable payment on sinking of wells for foundation of four

bridges

Separate  payment  amounting  to  ₹2.28  crore  was  made  to  the

contractors by PWD outside the agreed rate for removing obstacles

encountered during sinking of wells for foundation of four bridges.
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The special conditions of contract stipulate that the rate quoted shall

be  inclusive  of  all  the  operations  contemplated  in  the  specification  and

tender  schedule  which  covers  the  incidental  work  necessary  for  such

operations. The conditions further stated that all items should be carried as

per the relevant specification in the Madras Detailed Standard Specification

(MDSS) which specifies that when the well has reached the required level

care should be taken to see that it is seated properly.

Superintending  Engineer,  Roads  and  Bridges,  North  Circle,

Kozhikode (SE),  had awarded12 (March 2011 to July  2012)  four  bridge

works under PWD Roads Division, Manjeri at an estimated cost of  ₹24.65

crore in Malappuram district. As per the agreement schedule, one of the

items of work was sinking of reinforced cement concrete circular well in all

classes of soil other than rock. The sinking process includes scooping of

earth to line, level and plumb from inside and below steining with dredgers

and other appliances including removal of obstacles. The EE made extra

payments of  ₹2.28 crore to the contractors of four bridge works towards

charges for cutting and breaking down boulders having the size of more

than 40 dm3 during sinking of  wells  and for  seating of  wells  as  shown

below:

Table 5.1: Details of works showing extra payments made

Sl.   
No. 

 Name of work Particulars of estimated cost and extra payments for
well sinking

Item 
(as per

Estimated cost
(  ₹ in lakh)

Extra
payment on

Percentage
of extra

12 Shri.V.P.Mohammed Ayub, Eranhikode, Edavana, Malappuram, M/s Ernad Engineering Enterprises

Ltd., Kodur P.O, Malappuram, M/s Thrimathy Contracting, CPC Centre, Hospital Road, Nilambur.
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agreement) (₹ in lakh) payment on
estimated

cost

(1)  (2) (3) (4) (5) [(5)/(4)]x100

1. Construction of
Mythrakadavu bridge
Construction

5 6.36 96.12 1,511.32

2. Construction  of
Valippadam-
Alungalkadavu bridge

6, 7 15.15 63.49 419.08

3. Construction of
Thayyilakkadavu
bridge

6, 7 11.57 30.00 259.29

4. Construction of
Umminikadavu bridge

6, 7 15.01 38.51 256.56

Total 48.09 228.12 474.36
Source: Agreements and vouchers

As can be seen from the above table, the percentage of extra payment

comes to nearly four times the estimated cost of the agreed item of well

sinking and this  payment  was  made without  following the  usual  tender

procedure. 

In this connection Audit observed the following:

All works except the extra items were put to tender on ‘percentage

rate  basis’in  which  the  'quoted  rate’  was  inclusive  of  all  operations

contemplated  in  the  specifications  and  tender  schedules  including

incidentals.  The  workable  rate  quoted  by  the  bidder  was  inclusive  of

charges  for  removing  boulders  irrespective  of  their  size.  Therefore,  the

payment for cutting and breaking down boulders of more than 40 dm3 size

during sinking of abutments and pier wells and for seating of wells on base,

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/ 
Public Works Department(report and appendix 1).odt



28

over and above the estimated cost was contrary to the provisions contained

in the agreement.

Secretary, PWD stated (October 2015) that the approved design of

bridges  insisted  seating  of  well  foundation  upon  a  levelled  hard  rock

stratum and well kerbs were to be anchored to a minimum 60 cm depth into

hard rock and that in order to seat the well foundations, the top layers of

rock formations were to be cut and removed as mentioned in design and

that the rates for the above rock cutting works were not included in the

agreed  specifications.  Further,  the  reply  stated  that  the  general  note  in

Standard Data Book permitted the payment for cutting down boulders of

size above 40 dm3 and wooden logs of size above 100 dm3 if encountered

during well sinking.

The reply of the Government was not tenable as the quoted rate was

inclusive of  all  operations contemplated in the specifications and tender

schedules including incidentals.  The specification in the tender schedule

and agreement schedule for the item of well sinking included ‘removal of

obstacles’. As notes in the Standard Data Book were not made part of the

agreements, extra payment for cutting down boulders of size above 40 dm3

was not permissible.  Thus, due to its failure to adhere to the specifications

in  the  tender  schedules,  the  Department  had extended  undue benefit  of

₹2.28 crore to the contractors.

[Note  submitted  by  the  Government  on  the  above  audit  paragraph  is

included as Appendix II.] 

Excerpts from Committee's discussion with department officials.

33) The  Committee  noted  that  the  special  conditions  of  contract

stipulated  that  the  rate  quoted  was  inclusive  of  all  the  operations
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contemplated in specification and tender schedules including incidentals.

The Executive Engineer (Design & Bridges) informed that the approved

design of bridges insisted seating of well foundation upon a levelled hard

rock stratum and well kerbs were to be anchored  to a minimum 60 cm

depth into hard rocks and that inorder to seat the well foundations, the top

layers of  rock formations were to be cut and removed as mentioned in

design and that the rates for the rock cutting works were not included in

the agreed specifications.  The Committee remarked that the specification

in the tender schedule and agreement schedule for the item of well sinking

included 'removal of obstacles'.  As notes in the standard Data Book were

not made part of the agreements, extra payment for cutting down boulders

of size above 40dm3 was not permissible.  The Committee remarked that

the agreement executed for a work should be comprehensive enough to

include all the incidental items that were essential for proper execution of

the work.

Conclusion/Recommendation

34) The  Committee  opines  that  the  special  conditions  of  contract

stipulate  that  the  rate  quoted  shall  be  inclusive  of  all  the  operations

contemplated in the specification and tender schedule which covers the

incidental work also.  The Committee directs the department to ensure that

the agreement to be executed for a work should be comprehensive enough

to  include  all  the  incidental  items  that  are  essential  for  the  proper

execution of work.

[Audit  Paragraph 5.10 contained in  the report  of  the  Comptroller  and

Auditor General of India (Economic Sector) for the year ended 31st March

2015.]
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Extra expenditure due to non-finalisation of tender within the

firm period 

Lapse of  the department in adhering to PWD Manual  instructions

and Government orders regarding finalisation of tender within firm

period resulted in avoidable financial implication of ₹1.56 crore.

According to the provisions of Kerala PWD Manual, consideration

of tenders and the decision thereon should be completed well before the

date of expiry of the firm period noted in the tender so that the selection

notice is sent on or before the expiry of the firm period13. In case, selection

notice is not issued before the expiry of the firm period, the bidder’s offer

would  stand  nullified  automatically.  In  order  to  avoid  such  delays,

Government had issued (May 2007) instructions prescribing time frame for

completion  of  processing  of  tenders  at  various  stages.  Accordingly,  the

department shall place the tender before the Government within six weeks

from the date of opening of tender followed by its submission before the

Government Tender Committee (GTC) within seven days. After approval

of proposal by GTC, order shall  be issued within one week. The GOK,

Finance Department had issued orders (January 2010) that in cases where

tender amount is in excess of 10 per cent of Local Market Rate14 (LMR),

justification should be submitted along with the tenders.

The  Secretary  (PWD)  issued  (December  2011)  Administrative

13   The firm period of a tender is the period from the date of opening of the tender to the date upto

which the offer given in the tender is binding on the bidder. The firm period is fixed as the maximum

time required within which a decision can be taken on the tender and order of acceptance issued in

writing to the bidder, which shall be prescribed in the NIT.

14  The Local Market Rate for materials and labour shall be fixed by the EE twice every year for

preparing LMR justification for the purpose of estimates for tender approval.
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Sanction (AS) to the work ‘Improvements to Kodumba-Padalikkadu Canal

bund road from km 0/000 to 8/200’ in Palakkad district at a cost of `5.10

crore. Based on Technical Sanction (TS) given by CE, the Superintending

Engineer, PWD, Roads and Bridges, North Circle, Kozhikode (SE) invited

(January 2012) pre- qualification-cum-tenders (PQ) for works from eligible

contractors, fixing date of opening as 6 March 2012. The firm period of

tender was 120 days i.e. up to 3 July 2012. Of the two bids received, one

was pre-qualified (2 April 2012) by the Chief Engineers’ Committee. The

SE opened (10 April 2012) the financial bid of the pre-qualified contractor15

whose  quoted  rate  was  14.89  per  cent  above  the  estimate  rate.  After

processing the tender, the department accepted (April 2013) the tender rate

quoted by the contractor after delay of eight months. In the meantime, the

firm period had expired due to which the contractor was not willing (May

2013) to take up the work.

After failing to award the work due to the contractor’s unwillingness,

the  department  re-tendered  (July  2013)  the  work  which  evoked  no

response.  However,  citing  urgency  of  the  work,  the  department  invited

(November  2013)  negotiated  quotations  from  ‘A’  class  registered

contractors for the work at the same estimate rates in terms of instructions

contained in PWD manual. The only quotation received from a contractor 16

was at 48.50 per cent above the estimate rate which was accepted (May

2014)  by  the  Department  at  45.43  per  cent  above  the  estimate  rate  as

recommended by the Committee of  Secretaries.  The work was awarded

(May  2014)  to  the  contractor  for  ₹7.24  crore.  The  work  which  was

scheduled for completion by May 2015 had been extended up to February

15  M/s PK Construction Company, Muvattupuzha.

16  M/s P.G Constructions, Pullani, Oarambil, Thrithala, Mezhathur P.O, Palakkad.
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2016.  An amount  of  ₹5.05  crore  had  been  paid  for  the  work  done  till

September 2015.

Audit scrutiny relating to the first  tender revealed that though the

tenders  were  opened  on  6  March  2012,  the  SE  had  furnished  LMR

justification only on 3 December 2012, after a delay of eight months as

against six weeks as per guidelines. The delay in furnishing the LMR by SE

resulted  in  delayed  approval  of  tender  by  PWD  and  GTC.  The  LMR

justification  (December  2012)  was  43.65  per  cent  above  estimate  rate.

Audit observed that had the tender been accepted within the firm period,

the work would have been executed by the first  contractor  at  a  cost  of

₹ 5.68 crore as against agreed value of ₹7.24 crore.

On this being pointed out, the SE stated (August 2014) that the delay

in forwarding tenders to PWD was due to the delayed response of the first

contractor to negotiations. The reply was not tenable due to the reason that

had the SE prepared LMR justification soon after the opening of financial

bid, it would have been evident that the tender excess of 14.89 per cent

above  the  Estimated  Probable  Amount  of  Contract  offered  by  the  first

contractor was far below the LMR (December 2012) of 43.65 per cent.

Thus, the non-approval of the first tender by the department within

the  firm  period  due  to  non-preparation  of  LMR  in  time  and  delay  in

submission  of  tender  documents  adhering  to  the  time  schedules  as  per

guidelines  resulted  in  avoidable  financial  implication  of  ₹1.5617 crore

which  call  for  fixing  of  responsibility  of  the  officials  at  fault  for  the

inordinate  delay  in  finalising  the  tender  and  initiate  appropriate  action

17   ₹7.24 crore - ₹5.68 crore = ₹1.56 crore
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against them.

[Note  furnished  by  the  Government  on  the  above  audit  paragraph  is

included as Appendix II.]

35) Regarding  the  audit  paragraph,  the  executive  Engineer  (Design  &

Bridges) PWD admitted that the first tender work was not finalised within

the firm period due to the delay occurred in the preparation and submission

of LMR Comparison Statement.  He added that PWD had modernised the

system of  LMR justification  estimate  through  'PRICE Software'  and  the

delay  would  be  eliminated  in  future  by  the  implementation  of  the  new

system.  But the Committee was not satisfied with the explanation given by

the  department  on  the  particular  case  and  decided  to  recommend  that

disciplinary action should be taken against the officers responsible for  the

delay  and  resulted  in  loss  to  public  exchequer  and  to  report  it  to  the

Committee within one month.

Conclusion/Recommendation

36) The Committee observes that the first tender work was not finalised

within  the  firm  period  due  to  delay  occured  in  the  preparation  and

submission  of  LMR comparison  statement  resulted  in  huge  lose  to  the

exchequer to the tune of ₹1.56 Crore. Hence the Committee opines that it

could not be condoned and recommends that disciplinary action should be

taken against the officers responsible for the delay. 

[Audit  Paragraph  5.11  contained  in  the  report  of  the  Comptroller  and

Auditor General of India (Economic Sector) for the year ended 31st March

2015.]

Double  payment  to  the  contractor  for  same  work  through
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Hand Receipts

Failure to exercise required verification by PWD resulted in double

payment  for  executing  an  item  of  work  in  the  construction  of

Mythrakadavu bridge across river Chaliyar in Malappuram District.

Article  40  (b)  of  the  Kerala  Financial  Code  provides  that  every

Government  servant  who  incurs  or  authorises  the  incurring  of  any

expenditure from public funds should see that the expenditure should not

be prima facie more than the occasion demands. He is expected to exercise

the  same  diligence  and  care  in  respect  of  all  expenditure  from  public

money under his control as a person of ordinary prudence would exercise

in respect of the expenditure of his own money.

Superintending Engineer,  Roads & Bridges,  North Circle,  Calicut,

(SE) had executed an agreement (March 2011) with Shri.V.P.Mohammad

Ayub,  contractor,  Erahikode,  Edavana,  Malappuram  District,  for  the

construction of Mythrakadavu bridge across river Chaliyar in Malappuram

District.  The  work  was  executed  by  the  Executive  Engineer,  Roads

Division, Manjeri (EE).

Audit  of  vouchers  (July  2015)  of  Public  Works  Department

transactions (PWD) in the office of the EE revealed that the EE had made

(July  2015)  a  payment  of  ₹14.93  lakh  through  a  Hand  Receipt  (HR)

prepared by the  Assistant  Engineer,  Bridges  Section,  Manjeri  (AE)  and

verified  by  the  Assistant  Executive  Engineer,  Bridges  Sub  Division,

Manjeri (AEE) for an item of work “cutting and breaking into small pieces

of boulders size during sinking of wells and seating of well – pier-2”. The
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payment recorded at page 35 of Measurement Book No.7732, was made

through the Bill Discounting System (BDS) and adjusted in the Monthly

Account of July 2015 through a Transfer Entry (July 2015). The EE made

(July 2015) payment based on the sanction accorded in respect of an item

of  work  in  the  Daily  Labour  Report  by  the  Chief  Engineer,  Roads  &

Bridges (CE), Thiruvananthapuram.

As the sanction was more than two years old, a further scrutiny in

Audit revealed that a total amount of  ₹55.12 lakh (including the amount of

₹14.93 lakh related to the work) was paid during July 2015 for executing

the item and that the amount of ₹14.93 lakh had already been paid earlier

during May 2013 (CBV 150Dn of May 2013) based on the same sanction

for executing the same item. Both the payments, i.e. May 2013 and July

2015 were made through HR prepared by the then AE and verified by the

then AEE and recorded on Page 6 of Measurement Book No.9360. 

Further  Audit  investigation  revealed  that  only  one  Daily  Labour

Report  (DLR)  was  sanctioned  in  the  Divisional  records  to  support  the

payment of  ₹14.93 lakh (May 2013). No DLR was available to support the

second payment  of  July 2015 which confirmed that  payment of  ₹14.93

lakh made to the contractor during July 2015 through the BDS was double

payment.  On this  being pointed out  by Audit  (December 2015),  the EE

admitted  the  double  payment  and  got  the  amount  remitted  from  the

contractor in December 2015.

Audit of Internal Control Mechanism of the office of the EE, further

revealed  that  the  office  was  neither  maintaining  nor  monitoring  the

requisite Control Registers as stipulated in Kerala Public Works Account

Code  Para  No.10.5  (Works  Abstract),  Para  Nos.10.6  and  5.3.3  (Works
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Register),  Para  No.10.7  (Contractors’  Ledger)  and  Para  No.22.2.7

(Miscellaneous Sanction Register). The AE was, thus, not exercising any

preliminary  checks  on  the  contractors’ claims.  Thus,  disregard  for  the

mandatory checks of consulting previous records by the EE led to double

payment of ₹14.93 lakh for the same work.

Further,  the  double  payment  of  July  2015 was  made  through the

newly introduced Bill Discounting System (BDS). The Finance Department

(FD) transfers the details of only those Bills into the BDS database which

are processed and recommended by the CE in ‘EMLI18 software and for

which the FD had agreed to issue a Letter of Credit (LoC). The fact that the

LoC for the payment of ₹14.93 lakh was issued by the FD in July 2015 and

that the payment of July 2015 occurred through BDS, confirmed that the

claim of the contractor was processed and recommended throughout the

entire chain of authorities from the AE level to the CE level and that none

of the authorities could detect the double payment being attempted. This

revealed as under.

•  a weak Internal Control Mechanism in the Roads and Bridges wing

of the PWD;

• recovery of double payment in this case was at the instance of Audit

but no action has been taken against the officials responsible for this.

Besides, the present system gives scope for such double payments

escaping detection in future; and

• The software EMLI was not able to detect the fact that a Letter of

Credit had already been generated against the same sanction at an

earlier date.

In this respect, Audit recommends as under:

18   EMLI-Effective Management of Letter of Credit Issuance
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1. The commission of double payment coupled with the weakness of

the Internal Control Mechanism of the Department requires thorough

investigation,  preferably  by  Vigilance  authorities  to  pre-empt  any

intentional negligence/fraud;

2. The software ‘EMLI’ may be modified so that only one Letter of

Credit  is  generated  against  a  sanction  and  any  further  attempt  to

generate Letter of Credit on the same sanction would be rejected by

the system automatically; and

3. The payment of huge amounts through HRs (KPW Form 24), instead

of  the  Forms  KPW  22  (for  making  first  and  final  payment  to

contractor)  or  KPW 23  (for  making  running  payments),  may  be

discouraged  as  the  HRs  lack  the  basic  control  measures  and

accountability  provisions  as  compared  to  Forms  KPW  22  or  23

which help to pre-empt irregular payments.

During Exit Conference, the Chief Engineer stated that this was the

first instance and no other case of double payment was currently known to

the Department.  As regards enquiry about such instances taken place in

other  Divisions  also,  the  Secretary  to  Government  stated  that  assurance

could be furnished only after an investigation in the matter. Thus, thorough

investigation is required in the matter to guard against the recurrence of

such serious lapses in future.

[Note  furnished  by  the  Government  on  the  above  audit  paragraph  is

included as Appendix II.]

37) Regarding  the  audit  objection,  the  Executive  Engineer  (Design  &

Bridges) PWD informed that when the duplication in payment was detected,

immediately the department issued an order to recover the excess amount

paid and the contractor remitted the excess payment on the same day.  Hence
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no financial loss was sustained by government and departmental  action was

taken against the officials responsible for this.

38) With regard to the program of rectification of the software EMLI the

Joint  Secretary  PWD,  informed  that  they  had  discussed  the  matter  with

finance department and NIC.

39) The  Committee  observed  that  double  payment  and  weak  internal

control mechanism existed in the Roads and Bridges wing of the PWD and

needed a  thorough investigation.   The Committee  directed  the inspection

wing of the Finance Department to conduct an enquiry for such instances

that might have taken place in other PWD divisions.  The Committee also

directed the Public Works department to look into the matter seriously and

the recurrances of such serious lapses should be avoided in future.

Conclusion/Recommendation

40) The  Committee  observes  that  double  payment  and  weak  internal

control mechanism exists in Roads and Bridges wing of the Public Works

Department that needs to be investigated thoroughly. The Committee directs

the inspection wing of  the Finance department to conduct an enquiry for

such double payment that might have taken place in other PWD divisions.

The Committee also directs the Public Works department to look into the

matter seriously and the recurrences of such serious lapses should be avoided

in future.

                                                     SUNNY JOSEPH,

Thiruvananthapuram,                                              CHAIRMAN,

16th  March, 2022.                            COMMITTEE ON PUBLIC ACCOUNTS.
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APPENDIX I
SUMMARY OF MAIN CONCLUSION/RECOMMENDATION

Sl. 
No.

Para
No.

Department
concerned 

Conclusion/
Recommendation

1 21 Public works The  Committee  criticised  the  department  in

according  administrative  sanction  for

construction  of  Varamkadavu  Bridge  and

approach  road  without  proper  soil

investigation  and  in  allowing  inadmissible

payment to the contractor by treating the earth

works as extra item.  The Committee directs

the  department  to  avoid  such  delinquencies

and to take strict measures not to repeat such

instances in future.

2 25 Public works The  Committee  understands  that  the  old

Menonpara bridge collapsed in 2010, and the

Government  accorded  AS  in  2012  for  the

reconstruction  work  without  inviting  open

tenders.  During  the  actual  execution,  the

Chief Engineer revised the rate of the extra

item  due  to  error  in  calculation  of  hire

charges  for  piling  plant.  The  Committee

noted that once the rates had been accepted

and the agreement was finalised and signed,

the revision of rates on the grounds of errors

in  sanctioned  estimates  could  not  be

permitted.   The  Committee  opines  that  the
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revisions of agreed rates had no basis and the

original  rates  should  have  been  applied  for

the increased length of piles and the awarding

of  work  to  KSCC  without  inviting  open

tender  against  PWD manual  provisions  had

no justification. The Committee observes it as

a fraudulent act and directs the department to

look  into  the  matter  seriously  and  take

disciplinary  action  against  the  officials

responsible for it.

3 32 Public works The Committee observes that it was clearly a

wasteful  expenditure  to  construct  fender

piles  at  Thadikkakadavu  Bridge  which

resulted  in  the  loss  of  ₹3.12  crore  to  the

exchequer.   The  Committee  suspects

collusion between contractor and department

officials in undertaking and completing such

an  unnecessary  work.   The  Committee

decided to warn the Department and to make

sure  that  such  flaws  are  not  repeated  in

future,  which  if  repeated,  will  force  the

Committee to make strong recommendations.

4 34 Public works The  Committee  opines  that  the  special

conditions  of  contract  stipulate  that  the  rate

quoted shall be inclusive of all the operations

contemplated in the specification and tender

schedule  which  covers  the  incidental  work

also.  The Committee directs the department
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to ensure that  the agreement to be executed

for a work should be comprehensive enough

to  include  all  the  incidental  items  that  are

essential for the proper execution of work.

5 36 Public works The Committee observes that the first tender

work was not finalised within the firm period

due to delay occured in the preparation and

submission  of  LMR  comparison  statement

resulted in huge lose to the exchequer to the

tune  of  ₹1.56  Crore.  Hence  the  Committee

opines  that  it  could  not  be  condoned  and

recommends  that  disciplinary  action  should

be taken against  the officers  responsible  for

the delay. 

6 40 Public works The  Committee  observes  that  double

payment  and  weak  internal  control

mechanism exists in Roads and Bridges wing

of the Public Works Department that needs to

be  investigated  thoroughly.  The  Committee

directs  the  inspection  wing  of  the  Finance

department  to  conduct  an  enquiry  for  such

double payment that might have taken place

in other PWD divisions. The Committee also

directs the Public Works department to look

into the matter seriously and the recurrences

of such serious lapses should be avoided in

future.
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ror a' NH r,vn"r." ,.-jl: !?oo) byMoRTHJsimilano .rf_ir" ,,r,,".,^-"j i?f ;r:{::i; 1# ii:,-,{""I:frq 

/ :;n:t
sarmtng srtuations
gave rise to;*"j; #;:T#X."':" 119. 

periodicalf covernment order .it.'l
worlrc rr-r^- rt. ot Riding eualityJabove.l::I! .under major r,"uj"lGol";ii:],'ou",

I'Ti:',: " :;i :li;: A::, :tl"'-" i " ;:: / "' ^: 
H1-- :i., ff '[:.:'^:';

imr;"1"_::llli:;:+:l'^,"31!":X?/:$i:,"f p'::J,:"":,.1;l
lFlood Da.:- ^ --rqrru \ \,'r\),, d-tlQ ioeplorable conditions of irlll,system *u,'tt 

Ncpalrs 1Fl-lrts), the previ'.lus i,,' ,r," 
.-S,o.-". 

fhe pruresrs
rworrrc,,-r^,,.:?l,iruin^g. As such, rhe rvu/r"r"..- i.'lll,.,, ;,.^*:r.. 1,
lfi :T"T*T"H.n"6.:.:l*:;_T'g:.'#/ilf":*,rJ""T'u*".1,',1'.Til"n
,execurion. r by MoRTH beforef establlri,"a fro.Ji.".,,i, *n
_ Scrutiny of 'to re.store the roads in a
December 2o11 anA^^.::::.::, Lberween jmeaningfut ruu 

*ta-",

lfr:i.:{1i11i_"T;"x?;t,**;t"llilffiT',"f:}:",'#:'reemed
,Department(pWD) revealed,f,r, "'il1



'/lz -
works(appendix 5.1) were executed durinl
the period 2O1l -12 and 201 4-15 treatins
them as ORs, based on the sanctions oi
State Government only and claimed
reimbursement from MoRTH (between

rJanuary 2012 and June 2014) projecting
them as ORs. The M o R T H disallowed
i(between March 2OI2 and Sep 2014) the
claim for reimbursement stating that the
works executed were not ORs but Original
Works requiring prior sanction of MoRTHrvvurr(s requlrlng pnor sanctlon of MoRTH
]before execution. The claims thus
disallowed amounted to 68.10 crore which
the State Government had to bear from its
own budgetary resources. Besides, the State
also could not claim agency charges a
mounting to 6.13 crore.

Thus, the department failed to
adhere ro rhe guidelines of MoRTH whileLv Lrrr, 5 urLrErrlltrs ol lvroK I n wnlle
lmaking claim for reimburs ement o f
iexpenditure incurred on the maintenance of
lNHs and consequenrly burdening the State
exchentrer fn tho a-r--r ^c 1A n. ^--^,--excnequer to the extent of 74.23 crore

Government replied rhat the
department had arranged the works due to
poor condition of NHs in the State and
inadequacy of fund ,/ sanction from
Government of India it was also stated that
the works undertaken were ORs not
requiring prior sanction from MoRTH. The
reply is not tenable as the works executed
were not Ordinary Repair works but were
Original Works as remarked by MoRTHwhile scrurinizing the ctiim for
reimbursement. Further, these Original
Works required prior sancrion from MoRTH

A high level rneeting
rconvened by principal

]Secretary PWD on

129.10.201I and 09.11.201 1

1to sort out the issue at hand.
Decision emerged was ro
arrange unavoidable works as
state works and later subm it
them to MoRTH ro see ii
reimbursement could be
obtained.

The MoRTH returned the
claim without reimbusement.
The State was not sure about
getting the money back.At rhc
outset the State was prepared
to bear rhe cost if MoRTH
reimbursement had nor
materialized.The intenrion
was to make NH trafTic
worthy. The thinking was " if
MoRTH reimburses, well and
good" otherwise the state will
bear the cost'.

The disallowed amount is
not so in normal sense. It is
only an expecration coming
to get the shape of reality.
Hence it is requested to drop
the para.
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Attachrnent No. I - Related to para No.5.5

1490534/2017/OS-PWD

r'fl

No. CL,iR&lJlKNl(l I 6956i l0l)!

From

\

()ltioe ('t the (,lluel linsneer.
I'\\'L) Roads & P,ndg;s

I luluvattarttltaPuratn
DatcJl9l.l0.2009

,IO

:l'he Ll hief Engineer

l he SuPerintendrng Engrneer.

R&ts |io;',]r Circle,
Kozhikode

,

Sub:- NABARD PJDF >JI - Constr.rction of bri<lge at Varari"kada"'u in

Clrelora Grsma Pancha.vst in Kannur district'

Ret':- 'l hat onic€ L,€tter No. Dt:2/2526/\At dated I 5 09 20(t9

Under the oucumstances exptained by you vide yo'ur tetter oited' the Foposal

. is aqrproved {About 25"/o ot' e6th 8s mentioned a's extrs items)' N ocesssry datr

inoorporating the item may be submitted immediatelv

FoT CIIIEF ENGINEER

Copy !o thc Execr.rive Engincer, Roads DivisiorL Kannu-

Sir.

Fcl

J

E3t128

:



No CE/REB/KNR/1 6956i2002

3."\""'
tL''"

The Chief Engineer

Sir,

Attachment No. 2 - Related to Para No.5.5

qi--*;r:-.,,r,sIiI-._,
17lOS-PWD

l."e rupertntendinq EnOinep.

'/ l? !,0 ? 
&. B rrdses r.riytn'Cir"r.,

fl0zhtkode

"'' 
H#3#:{,il; 1,"J*::,j:t:f#niann 

u r D s,r c,

Ref:-l. Lr. No. DC2_2526l9 B dated 22_09_2009 of SE,
Ko:hikoCe.

Under the circumstances explainecl by you videlour letter citedchange ofspecification thc item r - Pvn"- 'lrrur Lr(cs sr

r.. --- ^_ 
)l work,, Instalhng p\&6. ."n be rrealed a!(as per agreemenl conditions). 1

r ^*,^,r r_ .L: 
rate of Rs.gS/M ofas per agreemcnlell^" ^ t -- r!' csrl

;" :-:]:]:lr 
case.. Resardrng rhe appticarion ofrender variarion, tr isthe tgr,dcr schedure the r3te of g-<^/ , , ' rt rs pres

.vl- ir^.* :. , 
i;:rr :: sSsed on rnarket rate Hence in thisextra item it can be given marker t ratc subject to a maximum of gs/Ivl witender variation. This rs as pcr agrecment condition.

Copy ro the Ei.\tiu" Enginecr
) 

_. pWU Roads Dirision, Kannur.

_--l/

Oflrce of the Chief n9rneer.
PWD Roads & & lT,

Thiruvanan uram,
Dated 10-2009.

R&8 North

rherc is

tra itcms

lc can be

lhal in

for fhe

applyng

Yours faithfully,

For Chicf En

v,'/



Attachment No. 3 - Related to Para No.5.5
1(1

921128
r aooSlzor zros-ewo

o' No.GEIR&B/KNR/r6ss6/oz

V
/-

4v
9..tT

From

Office of the Chief Engineer'
PWD Roads & B ridges

ThiruvananthaPuram
Dated:18.03.2010.

The Ch ief Engineer

The Superintending Engineer,
R &B N orth Circle,
Kozhikode

PWD - NABARD NDF Xlt - Construction of Bridge at Varamkadavu

- Chelora Panchayat at Kannur District [Balance workJ

To

, y',*\ sir,

V 
suoi-

Ref:- lctter No. DC14/2526/09 dated 15,03.2010 of Suptdg' Engtneer,

R&B North Circel, Kozhikod" 
I

Under the circumstances explained by you vide letter cited, the followinS

extra items and rates a.e approved. You are requested to limit the total

expenditure with the .4.S. amount 
I

Extra ltems i

1. Providing and layingnon wooven : 88/m2
Geo Textile fabrics [Rupees Eighty eight only)

2. Providing and laYing non wooven
Geo Textile under water

3. IToviding and laYing wooven
Geo Tertile fatrrics (PolYster or

Proplylen ntate rials of minimum
3 m w'id dr excess directed bY the

deptl. omcers at site.
4. Providing and installing offlexible

pre fabricated vertical drain etc as

directed by the deptl' officers at site.

: BBlmZ

{Rupees Eighty eight onlY)

:89.78/m2
(Rupees Eighty nine and

seventy eight Paise onlY)

: 109.92/m
[Rs. One hundred nine and

Ninety two Paise onlYJ

for CHIEF EN
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VERIX'ICATION REPORT

Sub: Committee on Public Accounts 2016-19 meeting on 30.05.2018

Ref: Para 5.8 of Audit Report on Economic Sector for the year ended March

2015- Report No. 4 ofthe year 2016

Audit has observed that Public Works Deparhnent had conshucted fender

piles along with construction of Thadikkaldcadavu Bridge across Periyar River. The

fender piles constructed at a cost of Rs. 3.12 crore were meant for protecting the

Bridge against the impact of collusion by barges. The requirement for fender piles

was not theresince that particular shetch ofwaterway was considered not suitable for

navigation. The krigation Department also did not have any plans for developing the

stretch for navigable purposes. The hrigation Departrnent has also confirmed there

was no navigable water way connecting the Nedumbassery Airport to Periyar River.

The said Thadikkakkadaw Bridge was constructed in the northern arm of Periyar

River by including fender piles to facilitate navigable purpose. J!9 Irrigalion

Dcpartment has slal4 tq.a!- Jbe Southq1r ?q! Cf Bgl_lyar is the shortest and

economically feasible route for cargo movement from Nedumbassery Airport to

Kochi Seaport. However, even this route was having bottlenecks due to insufficient

clearance and requirernent of widening of about 5 Kms length between Nedumbassery

Airport and Chenkalthodu.

.. During Course of discussion of this observatioq an official fiom the PWD had
/
I informed that Irrigation Deparhnent had constructed a locking system in/. *
ItEgllf,ttp P!dg: - the northem arm for navigation pqpqse. This gave an

impression that the northem arrn is also navigable and the fender piles constucted at

Thadikkakkadaw Bridge is necessary and probably constructed with foresight. The

Committee had requested Accountant General to veriff this issue and give a report.

Accordingly, an audit team was deputed to veriff the fg:ts, it was found that

the Purapilllkavu Bridge was actually a regulator-Cum-bridge @CB) with a

navigation lock. The dimensions of navigation lock were 35-me&esJong shutter to

shutter and inner width of I 0 metres suitable for vessels having lesser dimensions and

up to 1.20-mehes draft. This indicates that vessels which are having a length ofless



\
\,/)

1q8.

than 33 metres width less than 9 metres and require draft of less than 1.20 mehes

alone only can pass through the Purapillykavu RCB. This also indicates that any

bridges with a span of mgre than l0 metres either dorrrnstream or upsheam would in

no way facilitate navilation due to the bottlerieck at Purapillykavu RCB. Incidentally

during physical verification of the Purapillykavu RCB, the audit party witnessed the

operation ofRCB for allowing passage for a smgll_boat prrlling a barge of size of 12-

fg$es-lengfr 
and 6.5-metres width used for conveying construction activities (photos

enclosed). The entire operation took more than half an hour for completion. The

operation of the navigation lock is rare and done at the request of parties who are in

need of such service. It was also seen that the depth level of RCB was restricted to

plus 6.6-metres similar to that of the Manjali Bridge constructed by PWD 1.5 Km

downstream of RCB. This part of river was not included in the National Waterways

as decided in the meeting dated I lft June 2013 in the chamber of Minister of Water

Resources (copy of minutes enclosed). Thus, it is apparent the [o1129,n11] ry well as

vertiqal clearance of P.urapillykaru RCB was not suitable for passage of heavy or

g!!uq slze vessels. Consequent to this verification, it is reaffirmedlhat 
-corTtruction

offenier piles at a cost ofRs 3.12 Crore at Thadil*akkadavu Bridge was unwar.ranted

since the stretch was not suitable for navigation purpose in view of the bottlenecks. It

is also apparent that the decision to construct the fender piles was a decision taken by

the concerned Chief Engineer-(Roqdq & Bridges)_yfhout the concurrence of Deqig4,
. r,-*E--j

Rggch an{ Iqyesfga1loq, quality Conhol wing (DRIQ) which had originallv

approved the desigr ofThadikkal&adaw Bridge.

Thus it is apparent the Purapillykavu RCB is suitable for movement of smaller

vessels only. Hence the need for fender piles at Thadikkakkadavu Bridge which is

having a span of more than.t!,r*9g timeq that of Purapillykavu RCB was unwarranted

resulting in wastefrrl expcndjture ofRs. 3.12 Crore. 
-
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- rical work not 
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".rt';,.' I ne civil and rnechanical works
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Sfamkuniar,
ASslstant Executive Engineer
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Assistantjngineer

M
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CSP f, Asst. Audit Officer
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APPENDIX III
,tfpendix From Audit RePort @

Statement showing the works executed auring the perifl201l-15 treating as
ordinary repairs

(Reference: paragraph 5.6; Pagefp)

sL
No.

Renewal/IRQP from km 2311000 to km 2631444

ofNH-17
Kozhikode l25l.t4

2. Resurfacine NH-212 km 66/00 to km 76100 Kozhikode 656.18

3. Periodical renewal (PR) of NH-17 providing
50mn BM and 25mm BC km 194/610 to km

206t500

Kozhikode t,M2.86

4. Repairs to Railway overbridge at Vengali,
Vengalam and Chengathukavu on NH-17

Kozhikode r't9.82

5. PR 2010-ll, providing BM and BC in km 291000

to krn 4 I /000 of NH- I 7

Kannur 664.56

6. Resurfacing of NH-17 from km 58/000 to km
63/000

Kannur 464.O5

7. Improvements to Kondotty town km 271500 to
km 291150 of NH-213

Malappuram 330.90

8. widening of NH-213 between Angadipuram and

Perinthalmanna

Malappuram 336.46

9. Monsoon work NH-49 Madurai-Kochi road
40mm BC between km 2791000 to km 286/610

Muvafiupuzha 349.9

10. NH-17 2013-14 providing 1.20 x 1.50 span slab

culvert and drainage facilities (km 331/500 to km
33t /'t 50)

Malappuram 19.93

ll NH-212 resurfacing work between km 971fi0
to km I 171600 in wayanad districr

Kozhikode 580.53

t2. NH-213 for 2013-14 exrension of culvert drain
(km 4ll040 and km 40t00) and (km 47800 and
km 431200)

Malappuram

t3_ NH-213 for 2013-14 exrension of culven diain at
km 791200 (left side)

Malappuram 4.98

14. NH-213 for 2013-14 extension of culven ar km
46/800

Malappuram 4.95

t). NH-47 Resurfacing work from Vadakkancheny
to Vaniyampara (km 240/000 to km 2491000 and
Vazhukumpara to Mannuthy)

Kodungallur 1,526.00

t6. Repairs to damaged drain in providing cove. slabs
between km 70/800 ro km 70/900 (righr side)

Malappuram taa

17. Repairs to damaged drain in providing cover slabs
between km 70/900 ro km ? l/000 (right side)

Malappuram 3.m

Total 74t2.!X

7'l


	SUNNY JOSEPH,



